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ACT No. X1V or 1865.

PASSED BY THE GOVERNOR-GENERAL OF INDIA IN COUNCIL.

(Received the assent of the Governor-General on the Tih April 1865).

An Act to define the jurisdiction of the Courts of Cwil Judicature in the Central
Provinces.

Waereas 1t is expedient to define the jurisdiction of the Courts of Civil
Preamble. Judicature in the Central Provinces ; It is enacted as follows : —

1. 'This Act shall be called “The Central Provinces

Short title, )
Courts’ Act, 1865.”

9. TIn this Act—

Interpretation clause.

¢ Assistant Commis-
N » . .
sioner. - Commissioner.

¢ Agsistant Commissioner” includes Extra Assistant

3. TFor the purposes of this Act, the local jurisdiction of a Deputy Com-

“ %i,sgﬁriptt-”c o missioner shall be deemed a District, and the Court of such
“ District Court. R . .
« Division.” Deputy Commissioner shall be deemed the District Court.

“ Divisional Court.” N TIE < . . qs
The local jurisdiction of a Commissioner shall, in like man-

ner, be deemed a Division, and his Court a Divisional Court.

"4, There shall be eight grades of Courts in the Central Provinces, which

Grades of Courts in  Shall be in'addition to any Courts of Small Causes, and to any

the Central Provinees. - 4161 Clourts established under any Act which may hereafter be
passed, namely :— -

(). The Court of the Tahsildar of the second class.
(2). The Court of the Tahsildar of the first class.
(8). The Court of the Agsistant Commigsioner of the third class.
(4). The Court of the Assistant Commissioner of the second class.
(5). The Court of the Assistant Commissioner of the first class.

o (6). The Court of. the Deputy Commissioner.

, ,;.:j:. (7). The Court of the Commissioner.

(8). The Court of the Judicial Comimissioner.

5. Subject
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5. Subject to any orders that may from time to time be issued by the Local

Chief Commissioner
may declare grade to
swhich a Tahsildar or
Agsistant Commissioner
belongs.

Government, the Chief Commissioner shall have power to
declare {o which of the said grades any Tahsildar and any
Assistant Commissioner shall belong. ‘

6. The Chief Commissioner may, with the sanction of the Local Govern-

Chief Commissioner
may give Naib Tahsil.
dars jurisdiction up to
fifty rupees.

ment, invest any Naib Tahsildar with power to try and deter-
mine suits for money due, whether on bond or other contract,
or for rent, or for personal property or for the value of such

property, or for damages, when the debt, damage, or demand does not exceed in
amount or value the sum of fifty rupees, and to prescribe the local limits within
which the Naib Tahsildar so invested shall exercise such power.

7. The Court of the Tahsildar of the second class shall have power to try

Jurisdiction of Court
of Tahsildar of the se-
cond class.

Jurisdiction of Court
of Tahsildar of the
first class.

Jurisdiction of Court
of Asgistant Commis-
sioner of the third class.

Jurisdiction of Court
of Assigtant Commis-
sioner of the second
class,

and determine suits of every description not exceeding one
hundred rupees in value or amount.

8. The Court of the Tahsildar of the first class shall
have power to try and determine suits of every description
not exceeding three hundred rupees in value or amount.

9. The Cowrt of the Assistant Commissioner of -the
third class shall have power to try and determine suits of every
description not exceeding five hundred rupees in value or

amount,

- 10. The Court of the Assistant Commissioner of the
second class shall have power to try and determine suits of
every description not exceeding one thousand rupees in value
or amount,

11. The Court of the Assistant Commissioner of the first class shall

Jurisdiction of Court
of Assistant Commis-
sioner of the first class.

Lave power to try and determine suits of every description not

exceeding five thousand rupees in value or amount.

12. The Court of the Deputy Commissioner shall have power to try and

Jurisdiction of Court
of Deputy Commis-
sioner,

determine suits of every description and of any amount, and
to hear appeals from the original decisions in suits and (where
an appeal isallowed by the Code of Civil Procedure) from the

orders of the Courts of the first, second, third, and fourth grades, and of Naib
Tahsildars invested as aforesaid.

13. The Court of the Commissioner shall have power to hear and determine

Jurisdiction of Court
of Commissioner,

appeals from the original decisions in suits and (where an ap-

peal is allowed by the Code of Civil Procedure) from the
orders of the Courts of the fifth and sixth grades.

14. The
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14. The Court of the Judicial Commissioner shall have power to hear and
o Ju‘rlﬁ]lg;llon %fogﬁf determine appeals from the original decisions in suits and
sioner. (where an appeal is allowed by the Code of Civil Procedure)
from the orders of the Commissioners, and also applications for a special appeal
as provided in the said Code, from the decisions passed in regular appeal by

the Deputy Commissioners and by the Commissioners of Divisions.

15. The memorandum of appeal prepared in the form, and containing the
Time for e particulars, mentioned in the Code of Civil Procedure, shall
appeals. presenting 156 presented in the Court empowered to hear the appeal within
the period hereinafter specified, unless the appellant shall show
sufficient cause to the satisfaction of such Court for not having presented the
memorandum of appeal within the said period; that is to say, thirty days if
the appeal lie to the Deputy Commissioner; six weeks if the appeal lie to the
Commissioner of a Division ; and ninety days if the appeal lie to the Judicial
Commissioner. The period shall bereckoned from and exclusive of the day on
which the decision or order appealed against was passed, and also exclusive of such
time as may be requisite for obtaining a copy of the decree or order from which the
appeal is made. Applications for special appeal shall be presented inthe Court of
the Judicial Commissioner within the period hereinbefore fixed for appeals.

16. Whenever the state of the public business requires
Local Government .
may invest any ome if, the Liocal Government shall have power to invest any per-
with powers of Com- . .
missioner, or of Deputy  SON With the powers of a Commissioner or of a Deputy Com-

Commissioner. et . .
e migsioner in any part of the Central Provinces.

17. Every suit shall beinstituted in the Court of the lowest grade com-
Court in whick sait petent to try it : Provided that no suit cognizable by a Court
shall be fnstituted. of Small Causes shall be heard or determined in any other
Court having any jurisdiction within the local limits of the jurisdiction of such
Court of Small Causes.

18. Except when otherwise provided in any Regulation or Act for the
, time being in force, an appeal shall lie from the decisions of
Appeal to lie from all o R .
decisionls except v»ihen the Courts of original jurisdiction to the Courts authorized
expressly prohibited. : . <.
prosy L by this Act to hear appeals from the decisions of those Courts.

19. The Deputy Commissioner may direct the business in the Courts
Deputy Commission-  gybordinate to him, holding their sittings at the same place,
er may distribute busi- .. .
ness among subordi- to be distributed among such Courts in such way as he shall
think fit: Provided that no Court shall try any suit in which
the amount or value of the claim shall exceed its proper jurisdiction.

20. The

nate Courts,
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20. The Commissioner of the Division or the Deputy Commissioner may
‘ withdraw any suit instituted in any Court subordinate to him,
Transfer of suits from . . . .
subordinate Court_to and try such suit himself or refer it for trial to any other
Comumissioner’s or De- . .

o puty Commissioner’s Such subordinate Court and competent in respect of the value
Court. or amount of the suit to try the same. The Commissioner of
the Division may also withdraw any appeal instituted in the Court of any Deputy
Commissioner subordinate to him and try the appeal himself or refer it for trial

to the Court of any other Deputy Commissioner in his Division,

91. The Judicial Commissioner may order that the cognizance of any suit
or appeal which shall be instituted in any Court subordinate
n‘g“ydi‘l’,jﬁf;':fg;:ﬂ‘;‘;i; to him, not being a Court of Small Causes, shall be trans-
ggzusgtggfinﬂte Oowt ferred to any other such subordinate Court, competent in
respect of the value of the subject-matter of the smt or

appeal to try the same.

929, If the suit be for any immovable property situate within the hwits of
. . different District Courts within the same Division, the suit
Suits for immovable . R .
property situate indit- may be brought in any Court otherwise competent to try it
ferent Districts. o1 T . .
within the jurisdiction of which any portion of such property
is situate, but in such case the Court in which the suit is brought shall apply to
the Commissioner of the Division for authority to proceed with the suit ; and
the Commissioner, after hearing the objections, if any, of the defendant, may
give such authority. If the suit is brought in any Court subordinate to the
Court of the Deputy Commissioner, the application shall be submitted to the
Commigsioner of the Division through the Deputy Commissioner to whom such
Court is subordinate. '

98. If she District Courts within the limits of whose jurisdiction the im-
movable property is situate are subordinate to different Com-
Suits for immovable el . : : 1 o :
> property situate in Dis-  TISSIOMETS, the :ap'p‘hqatlon shall be subn‘nttc'ad to the .Commls-
| tricts subject to differ- gioner of the Division to whom the District Court in which
£ ent Commissioners. L. . . ..

the suit is brought is subordinate, and the Commissioner to

whom such application is made may, after hearing the objections, if any, of the
defendant, give authority to proceed with the suit.

Commencement  of 24. This Act shall commence and come into operation
Act, on the first day of May 1865.

25. The Governor-General of India in Council may, by an order to he

Act may be extend- Ppublished in the Official Gazette, extend the provisions of this
ed to Oude, Act to the Province of Qude, but not so as in any way to
affect

g2
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affect the provisions of Act XVT of 1865 (o remove doubls us to the jurisdiction
of the Revenue Courts in the Province of Oude in swits relating to land, and to
enlarge the period of limitation in such swits). On and after such extension, the
Civil Judge of Luucknow shall be considered a Deputy Commissioner, and the
Assistant Judge of Lucknow an Assistant of the third class, within the meaning
of this Act. Appeals from the decisions and orders of the Civil Judge of
Lucknow, when allowed by the Code of Civil Procedure or any other law, shall
lie as-ab present to the Court of the Judicial Commissioner.




